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HIGH COURT FOR THE STATE OF TELANGANA AT HYDERABAD
(SPecial Original Jurisdiction)

FRIDAY, THE FOURTH DAY OF OCTOBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J.SREENIVAS RAO

WRIT PETITION NO 27951 0F 2024

Between:
Male Akshitha, D/o. Harikrishna Reddy, Aged. '18 years' Occ ' Student' Rl/o'

iil6.i-e,i, rin1rrronigrde*-villas6; Yacharam lvlandal' chinthapatla'

Ranga ReddY District-501 509.

...PETITIONER

The State of Telanqana, Rep by its Principal Secretary,.Department of Health

iiri nroji"ri ,ni iSmitv weirare, secretariat, Hvderabad'

The Kaloii Narayana Rao University-of Health 99i"I^"St (KNRUHS)' Rep by

its Registiar, Nizampura, Warangal, I elangana suouu ir '

...RESPONDENTS

AND
1.

2

Petition under Article 226 of the constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith,theHighCourtmaybe
pleasedtoissueanyappropriatewrit,orderordirectionmoreparticularlyonein

thenatureofwritof[t/landamusoranyotherappropriatewrit,declaringtheaction

of the Respondents, more particularly action of the Respondent No'2' in not

consideringthepetitioner.Srepresentationdated30-09-2O24,forcounselingand

admission into I\IBBS/BDS Course under Management (B & C) Category for the

academicyear2024-25asillegal'arbitrary,unconstitutional,andconsequently

directtheRespondentstoconsiderthepetitioner.srepresentationforinclusionof

her name for or next round of counseling/stay vacancies for admission into the

MBBS/BDS Course Management (B & C) Category for the academic yeat 2024-

25.



lA NO: 1 OF 2024

Petition undr,:. Sectron 1Si CpC praying that in the circrtntstances stated
in the affidavit fited n support of the petition, the High Court may be pleased to
direct the 2nd Res; ondent to consider the representation of :he petitioner dt.
30-09-2024 and all:,v to participate in the Counselling unCer tVanagement (B &c) category for ao rrssion into the tvlBBS/BDs course for iho academic year
2024-25 for stray v;a;ancies or next round of counsering pendin 7 cisposar of the
above writ petition.

Counsel for the petilioner: SRI K.JAGADISHWAR REDDy

Counsel for the Resrgrondent No.1: M/s. SWApNA MADHURI,
AGP FOR MEDTCAL HEAL]H FW

Counsel for the Resp,ondent No.2: SRI G.RAVI, REp. FOR
SRI A.PRABHAKAR RAO, IJC; T:OR KNRUHS

The Court made the lollowing: ORDER



ory
/

THE ON'BLE THE CHIEF IIISTICE AI,OK HE

AND

THE HON'BLE SRI II'S IcE I SR ENTVAS RAo

ORDER' lPer the Hon'bb tbe ChieJJattce Ahk Aradhe)

Mt. I(Jagadishwar Reddy, learned counsel fot the

pedtioncr.

Ms. Swapna Madhuri, Iearned Assistant Government

Pleader [or Health, Medical and Family Welfare Depattment

appears for respondent No'1.

Mr. G.Ravi, Icarned counsel representing

Mr. A.Prabhakar Rao, learned Standing Counsel for I(aloji

Narayana Rao Universiry of Health Sciences, appears for

respondent No.2.

2. With the consent of the parties, the matter is heard

fi""lly.

3. In this writ petition, the petirioner inter aliahas prayed [or

the following reliei

"Fot the reasons stated in the accompanying

affi<lavit, the Coutt may be pleased to issue any

rit Pe o.27 202

i



)

..1 ,propnate writ, order or directiorr nrore

1; r rriculatly one in the naflrre of writ of
rnandamus or any other appropflatc .r1.it,

c[,. claring the action of the responden.ts, rrorc
p,,rrricularly action of the respondent No.2, n ntt
c,'rsidcring .the petrtioner,s reprcsen[a,ion

datt'd 30.09.2024 for counseling ancl arrnrissrr,n

inrc, MBBS/BDS course under Managen-r,:nt 0l ,&

(,l category for the academic year 20?.1- )_5 x
i[i gal, arbrtrary, unconsdtudonal rnd

c,) )sequentllr drrect the respondents to ,:orLsicl<tt

tirr: ltctrEoner's representatron fot inclusion r,f hcr

n:;L rte fot or next round of counsellrrg/,s1fav

vrr:ancics for admission into the N,IBIIS/BDS

cr:,ru se N{anagement (B & C) category [o:: rhe

ac r cl emrc ye r 2021-25 and pass such oth,:r ,rr le r

o| rrders as this Court deems flt and proper i:r _he

ci rrrumstances of the case.,,

4. Lcarr ed counsel for the pedtioner subrrit:e,l that the

pctitioner rrd applied for admission into MI]Btj/BDS course

for the aca icmic year 2024-25 under .A, catcplcr\,. Flower.er,

inadvertenr.r the petitioner could not register for admrssion

under m2.i ragemeflt quota .B, and .C, 
QJIII) :ategories.
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Therefore, the Uruversity is not petmitting the petitioner to

seek admission under Management Quota 'B' and 'C' Q"IRI)

categories. He further submitted that thc petitioner be granted

liberty to submit a representation to the University and the

Universiry be directed to decide the said representation in a

time bound manner.

5. Learned Standing Counsel for the Universiry submittcd

that the last date o[ registration was 23.08'2024 and thereafter,

merit list has been prepared, which shall be published at the

time of indicating the web oPr-ions. However, it is fairly

submitted by him that in case the petitioner submits a

representation, the same shall be dealt with by the University in

accordance with law.

6. In view of the aforesaid submission and in the peculiar

facts o[ the case, the Writ Petition is disposed of with liberry to

the petitioner to submit a tepresentation before the University

with regard to her grievance. Needless to state that in case such

I
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a reprcs (,rrratton is made, the University shall CcciJt. the same

withilr a 1 r.riod of two (2) days thereafter. I r is rrra,le clear that

this Cour has not expressed any opinion on thc trerits of rhe

maffcf

NIis::t,l.laneous appLications, if any pendrn15. strall stand

closed. '.1 
h cre shall be no order as to cosrs
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sD/--t. flRUMALApEVI
ASSISIANT REGIgTRAR,ll

I;ECTION OFFICER \
To,

BSR
BS

,1 . The Principal Secretary, Department of Health and trle j it;al and Family

Wetfare, Secretariat, Hyderabad, State of Telangana

2.TheReoistrar,KaloiiNarayanaRaoUniversityofHealthScirlnces(KNRUHS)'
Nizamp-ura. V,' a.angal, Telangana 506007.

3. One CC to SItl K.JAGADISHWAR REDDY, Advocate [OPU(]]

4. One CC to Sl:il A PRABHAKAR RAO, SC FOR KNRUHS OPIJCI

5. Two ggs {6 rliP FOR IvIEDICAL HEALTH FW, High Cc'urt for the State of

Telangana at IlYderabad [OUT]

6. Two CD CoP t, s



HIGH COURT

DATED: 04111112024

CC TODAY
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ORDER

WP.No.27951 of 2024

DISPOSING ()F THE WRIT PETITION,

WITHOUT COSTS
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